""No, 23 oF 1979

[20th May, 1979.1

An Ac; further to amend the Additional Dutles of Excise ((Joods
of Spec1al Imp01tance) Act, 1957. s

Be it. endcted by Parhament in the Thirtieth Year of the Republlc of

1, (1) Thls Act may be called the Additional Duti¥é of E"{clse (Goods Short
of Spec1a1 Importance) Amendment Act 1979, ’ N AT 10:’;::111? r?lggce

ment,
(2) It shall be deemed to have come into force on the 1st day of Aprll "

1979.
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2. In the Add1t10na1 Duties of Excise (Goods of Spec1al Jrapoertance) Amend-

Act, 1937 (herelnafter referred to-as- the principal Act), in the long tifle, ment of

for the figures “1973” the figures “1978” shall be substituted. . . i‘;nzg\ctiﬂ:é
T of 1957,
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3. In 1 \e principal Act, for the Second Schedule, the followmg Sche- Substitu-
dule shall be substituted, namely:— . v oasce tion of
: new Sche-
Gule for
Second
Schedule.

“THE SECOND SCHEDULE
(See section 4) drn

Dlzstrib‘ution of additional duties

v e L Durmg each of the ﬁnancxal years commencmg on. and after Sugar,

the ls’s day' f Aprlf” 1979, there shiall"be’paid to.eagh:of the States

[urin 71 ﬁtl’(l "Fable:Helsw! stioh Apercentage - of ,the

oi a&dmo ng duhes‘ levied: arid cgollested aux:mg ﬁhat
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financial year in respect ’of'*sugar, .after deduc’cmg therefrom a
sum equal to 3.271 per cent. of the said proceeds as being attri-
butable to Union territories, as is set out against it in column 2:

- Provided:that ‘if - durihg’ that- finknkial. year! thére dsi Jevied &nd
collected in ahy iStatid/d itax! oh/thé isalé /o8 pudehase oft.§ugar by. or
under any law of that State, no sums shall be payable to that State
under this paragraph in regpect of that financial year, unless the
Central Government by special order otherwise directs,

TABLE
State . _ Percentage.
1 2

-~} ] ST T

Andhra Pradesh I

Assam
, B1har o

Gu]arat I o

Haryana : | .

0 .rHimachal . Pradesh, .. : .. .o® .«
Jammu and Kashmlr Biul sy
Ka}rnataka -

Kerala BRI

Madhya Pradesh _ . =41
{~“Miaharashtra: . . ;. e R

Cipfanipur” i
Meghalayazz PR AR g B T T
Nagaland

#Ofissa - L ot oesE Loeonn oo
Punjab : .
Rajasthan -
Sikkim

Tamil Nadu

Tripura

Uttar Pradesh R B AT AT
West Bengal ‘> Dol L eindiioe

T, 'Durlng»feach nfr ’th, ﬁ- nc1al vea
7 {he 18t day- ofcAppily 1979 thergjsha]j], bej.

i61ghdeified’ in toliimn (disofhdhe ! Tahlebelow, such
nizat proceeds of additional duties levied anci 11ectéd dirihg “fBat

financial year in respect of tobatgo, after deductmg therefrom a

Tobacce.
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;proceeds as being attk

2% per, cent, of the said ,proceeds as be
gainst it in column 2:

5 }ﬁxr%»ewr ries, S.,,l;;,iS‘ S‘@fﬂ

Tn

ye is'levied and
‘purchase of tobacco by or
under any law of that State, no sums shall be payable to that State

under this paragraph in respectiof that financial year, unless the
T -Central Government by -special- order -otherwise directs.

"~ TABLE

. Stafe . . o . . - Pe}fcenta'g’é

————

wio 1 . ‘ L2

;;,Aﬁghra Pradesh
f\ ,Assam | ot ¢
Bher T
GuJarat ' S
Haryana '
H1rnacha1 Pradesh -
Jammu and Kashmir
Karnataka =~
;;_K:egala |
ktlf_\/[g,;dhya Pradesh
;_Mgharashtra

. Mapipur
';,Me;ghaléia
:i‘\}XaYgaland
V{.Q;‘i,__'s'sa

Pup]ab '
~Rajasthan
“Siim
| Tami Nadw

Tripura -
Uttar Pradesh
 West Bengal

3. During each of the financial years commencing on and after Fabries,
the 1st day of April, 1979, there. shall be paid to each of the States
specified in column. 1 of the Table below such percentage of the
net proceeds of additional duties levied and collected during that
financial year in respect of cotton fabrics, woollen fabrics and man-
made fabrics, after deducting therefrom a sum equal to 2.192 per

~ cent. of the said proceeds as being attributable to Union territories, -
as is set out against it in column 2:

‘Pr‘ovided that if during that financial year there is levied and
collected in any State a tax on the sale or purchase of cotton
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" them by or under aﬂy law'of that g‘cate“no slims ‘shall be ‘payable

io that Sta;te unde}'_‘r2 \s‘ m xesspcct of. th?t financial
213 {508 FYe0s i 1y
year, unless th “h; ecial o otherw13e

' directs, , -
T S Fro i) B Percentage
) .
’ ‘.Andh)ré Pradesh - L. .
Assam - .
 Bihar - ST .
GuJa.rat ' _ ' . .
Haryana ' . o
H1macha1 Pradesh ’ ' . .
Jammu and Kashmir . v
Karnataka . .
:‘K\:‘e_'rala _ . .
-"Ma%dhya Pradesh B .
;M'tharashtra : . .
Mampur ) ~ .
Mevhalaya ‘ - .
Nagaland . .
“Qrissa . .
‘Punjab > .
‘Rajasthan  ° .
“Pamil Nadu L
JTripura - ¢ D
“Uttar Pradesh: : ' e e
"Wést Bengal © - - P
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